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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1050/2024

NOTARIAL

Ritisha Gond D/o Gopal Gond

Vs.

Union of India & Ors.

...Applicant

...Respondent(s)

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH;

I, Dr. A. K. Gupta, currently working as Scientist ‘E’ at the Ministry of

Environment, Forest and Climate Change (MoEF&CC), Regional Office,

Lucknow, do hereby solemnly affirm and state as under:

1. That I, in my official capacity in the Ministry Environment, Forest and

Climate Change, i.e., Respondent No.l in the above mentioned matter, I
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am conversant with the facts and circumstances of the case on the basis of

official records, and as such authorized and competent to swear this

affidavit.

2. It is submitted that a short affidavit is being filed by the answering

respondent at this stage and craves leave and liberty to file a detailed

Counter Affidavit to the aforesaid application, as and when required.

3. That, in the instant original application the applicant has stated that, the

Respondent No. 15 to 18 are carrying out illegal mining by exceeding the

approved lease area. The submission of the learned counsel for the

applicant is that illegal mining is being carried out by these respondents by

doing blasting at locations between 30 mtr to 150 mtr from residential

habitation.

4. It is most respectfully submitted that the State Department of Mines and

Geology is the Nodal Authority in the State for dealing with the allotment

of mining leases under the Mines and Minerals (Development and

Regulation) Act (MMDR Act) and is entrusted with the enforcement and

regulation of mining operations in a State including illegal mining. Further

the State Government is empowered under Section 23 C of the Mines and

Minerals (Development and Regulation) Act 1957(MMDR Act) to make

620



4

rules for prevention of illegal mining, transportation and storage of

minerals.

5. It is most respectfully submitted that definition of illegal mining is

provided in Mineral Concession rules 2016 notified under MMDR Act,

1957 by Ministry of Mines. Sections 15 and 23C of the MMDR Act

empower State Governments to make rules for the regulation, prevention,

and enforcement of activities related to minor minerals, including illegal

mining, transportation, and storage. Thus, the primary responsibility for the

control and prevention of illegal mining rests with the State Governments,

while the Ministry of Mines functions as the nodal agency for formulating

policy matters in the sector.

6. That, the Ministry issued Environmental Impact Assessment (herein after

referred as “EIA”) Notification dated 14th September, 2006 which requires

certain projects to obtain prior Environmental Clearance (“EC”) before any

construction work in case of new projects or expansion and modernization

of existing projects or activities. The Schedule to the Notification details

the categories or projects or activities which require prior environmental

clearance.
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7. It is further submitted that all projects and activities are broadly categorized

into two categories - Category “A” and Category “B”, based on the spatial

extent of potential impacts and potential impacts on human health and

natural and manmade resources. All projects or activities included as

Category ‘A’ in the Schedule, including expansion and modernization of

existing projects or activities and change in product mix, require prior

environmental clearance from the Central Government in the Ministry of

Environment, Forest and Climate Change (MoEF&CC) and all projects or

activities included as Category ‘B’ in the Schedule require prior

environmental clearance from the State/Union territory Environment

Impact Assessment Authority (SEIAA).

8. That, in exercise of the powers conferred upon the Central Government

under sub section (3) of section 3 of the Environment (Protection) Act,

1986 and in accordance with the procedures specified in the EIA

Notification, 2006, SEIAAs have been constituted in different States/UTs

to discharge the functions of the regulatory authorities for the respective

States/UTs.

9. That the Ministry vide notification no. S.O. 637 (E) dated 28.02.2014

delegated the power to SEIAA to issue show cause notice to project
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proponents in case of violation of the conditions of the Environmental

Clearances (EC) issued by the said Authorities to projects or activities

within their jurisdiction and to issue directions to the said project

proponents for keeping such EC in abeyance or withdrawing them, if

required, for violations. A copy of the Notification S.O. 637 (E) dated

28.02.2014 is marked and annexed herein as ANNEXURE Rl/1.

lO.That, the Ministry vide notification S.O. 1886 (E) dated 20.04.2022 has

delegated the power to the State Level Environment Impact Assessment

Authority (SEIAA) to grant Environmental Clearances to all minor mineral

mining projects, irrespective of mine lease area and < 250 ha mining lease

area in respect of major mineral mining lease other than coal. A copy of

the Notification S.O. 1886 (E) dated 20.04.2022 is marked and annexed

herein as ANNEXURE Rl/2.

11.The Hon’ble NGT Principal Bench in the matter of Original Application

No. 304/2019 vide order dated 21.07.2020 mandated to have 100 and 200m

distance for stone quarry operations without and with blasting,

respectively. The relevant para of the order date 21.07.2020 is reproduce

below:-
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In view of available information, following minimum distance criteria may

be considered for permitting stone quarrying by SPCBs:

Mining

Type

Minimum

distance

Location

A. When

Blasting

is not

involved

100 m. Residential/Public buildings, Inhabited sites,

Protected monuments, Heritage sites, National /

State Highway, District roads, Public roads,

Railway line/area, Ropeway or Ropeway trestle or

station, Bridges, Dams, Reservoirs, River, Canals,

Lakes or Tanks, or any other locations to

be considered by States.

B. When

Blasting

is

involved.

200 meter

**

**Note: The regulations for danger zone (500 m) prescribed by

Directorate General of Mines Safety also have to be complied

compulsorily and necessary measures should be taken to minimise the

impact on environment.
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4. In view of the above, the said criteria be followed throughout India.

The CPCB may monitor compliance." Copy of the order dated 21.07.2020

is marked and annexed herein as ANNEXURE Rl/3.

12.lt is respectfully submitted that, the Hon’ble NGT vide order dated

07.08.2025 in the above matter ( OA 304/2019) observed that Proceedings

of the Tribunal dated 21.10.2024 and 24.07.2024 indicate that at that

stage, Learned Amicus had advanced final arguments in the matter. Since

we have now impleaded some of the necessary parties, therefore, the

matter is required to be heard afresh. The Hon’ble NGT (PB) has not

passed final order in the matter, as the same is pending adjudication as on

date. Copy of the Hon’ble NGT order dated 07.08.2025 is marked and

annexed herein as ANNEXURE Rl/4.

13. It is humbly submitted that, the State Pollution Control Board is the Nodal

Authority in the State for dealing with cases related to pollution or

environment management coming under the purview of the Water

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and

Control of Pollution) Act, 1981 and the Environment (Protection) Act
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14. That in view of the aforementioned facts and circumstances, this Hon’ble

Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice.

DEPONENT

VERIFICATION
AVerified at Lucknow on this 4 day of October, 2025 that the contents of

this affidavit based on official record(s) maintained and information available

in the office are true and correct, no part of it is false and nothing has been

concealed there from.

EXECUTIONadmitted
rEFOBS-ME

A
frfaurya

MvocaieNotary

7,ModeiHouse,Lucknow

- V

DEPONENT
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- Rip

(the Gazette of ^Sndia
3JTOTyiTUT

EXTRAORDINARY
RET II—TOTO 3—TOTOTO (ii)

PART II—Section 3—Sub-section (ii)
UlfUTOR R VTOTflTO

PUBLISHED BY AUTHORITY

K 545] Rf fTOHt, 4, 2014/^1^ 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935

MilbdTO 3TR TOT RRRRR

28 RRTOt, 2014

TOT.3TT. 637(3J).—TOTO TOTOR, qq^TOI toMrrr, 1986 ( 1986 TOT 29) TOt RRT 23 SRI TORT yiPkt-qT
TOT WT TOTO RTOT 3rfMRRR TOt TOR 5 TO TORR IRiRR ^iPMTO TOI MTORI (WR) 'sjfTORRH, 1986 TOt TO 3 aft
TO-TO (3) TO 3JTOR TOh RRTOR TO RfeR ITOH. RR TOH SIR TOTTORI TOTTO WTOW (1RFR‘
^4i 544 RlfVTOTOT TO^I '141 R) TOT TOR TOfRTORRT TOI ^Mdl TORTOlftRI TO Mld< RfTORIRTTOT RI (5641 4><niHi'
TOI TORT TOTTOTO SHNiTO TO) TOR? 33fdsbHU| TO TOH R HfTOTTORT MWI44>I TO TOTO TOTO WTO TORT TOH RTOT
TO TOI TO 3JTOR fTO TOTO RRTOR toTtoFII TO TOH TOTTOH TOT HfRHRHT TOI RTOt TO TOR 3lfTOWT TOt TOR 5
TORTO TOt TOR TOTOTO TO RITORT, RlR TORT4 3RTOR TOT RR TO TOtTO fgR R RRt TOTRRIRT TO1TORTO t, RfR TOfaja RI Rt
TOfRTOW' TO fTO TOR 4^41^41 9WI4+J TOt T^ft TOTTOT RRTRftRRI TOT TOR TOTOFTR TOR TO TORR iTO^ TOR RJ fTOTO
TOR] TOH TOT TOfTOTTO TOT 9'6414144 TOTOt tl

[U Ri-11013/2/2013-3^ IT C3^)]
3144 CMpD , RyKI rIrR

MINISTRY OF ENVIRONMENTAND FORESTS

NOTIFICATION
New Delhi, the 28th February, 2014

said Act, if in the opinion^)!

950 Gl/2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of tire

Government such a Course of action is necessary in the public interest.

[No.J-l 1013/2/2013-IA.(I)]

\5N\ AJAY TYAGI, Jt. Secy.
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2 THE GAZE'ITE OF INDIA : EXTRAORDINARY [Part II—Sec. 3(ii)]

28 2014

3R.3JT. 638(3T).— RZ^R, M4feHU| (TROT) srfqfipRj, 1986 ( 1986^129) TT W 19 41 (RI) ?FU
SflRKfqT T7T Wi TRd Wi MRI M4M4 fin.TFRf TW5 TR RTW RIR (3)4 THR 4 UrfiF RTRH Rfivlfi^d
3jfM4>lftdl RTR 3R RRRT eK WJ (2) 4 ifi-vifisld RlfiRfRR RI 3ffRR>RT RH Mlfd^d RRTH f:

Rmft

[4. 4-11013/2/2013—M 4 (3^)]

*4 Rte4ld> Rn4nTR/3TfiRF>RT 3jfM=t>ifidi

(1) (2) (3)

1. MdicRUI (WI) 31^(444, 1986 +1 MRI 3 +1 3MMRI (3) 4
3JMI4 UslM R<+R SRI 'ifdd <1^1 41 UM RR M4fcRU|
KHIMKI RlfMd><ul (^4.3ITS.TTIT )

R^ ZRR RI trjTRrUr

2 yqJcRUI UR 44 44W4 (Hq.31l4.HM>.) 4> r=MI 4>hW MMfcRUI 3H< 44 MMIdH ST<1 M^l-
R rlna <*4 W<i<»>, dd di 3jh< yuH q-i r<.314> IqHR-qa ^i<l^ ^i <HI^*ll<dl

arm npfl, R^r^

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).— In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

C A

[No.J-l 1013/2/2013-IA. (I)]

AJAYTYAGI, Jt. Secy.

Printed by (he Manager. Government of India Press, Ring Road. Mayapuri. New Delhi-1 10064
and Published by the Controller of Publications, Delhi- 1 10054.

z A.A, maury.a
Advocate

7 iladel Rouse, Uo.
- 31(31)2006

TABLE

S.No. Authority/Officer Jurisdiction
(1) (2) (3)

1. State or Union Territory level Environment Impact
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

Whole of State or Union Territory

2 Any Director, Conservator of Forests or Additional
Principal Chief Conservator of Forests Posted in
any of the Regional Offices of the Ministry of
Environment and Forests (MoEF).

Jurisdiction of the Regional Office as
decided by the Ministry of
Environment and Forests
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ftNK&Wt •£!/*-

<(5^ it.R.- 33004/99 REGD. No. D. L.-33004/99

(Baxette of -J^ndia
tfl.Gfr.-it.IR.-3T.-20042022-235241

CG-DL-E-20042022-235241

3THTHTRT
EXTRAORDINARY

%rnr n—R 3—r-rr (ii)
PART II—Section 3—Sub-section (ii)

qif^RMwfrra-
PUBLISHED BY AUTHORITY

W. 1795] qf fWt, $94 K, srfhl 20, 2022/^1 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

Mfr RFiTJ MRq<Jd MRRR
til'll

qf f^Mt, 20 ar&R, 2022

R.<. 1886(81).—^FT R47R qqfr^l sfrr ffr/TFT 47 ^44JT R4H4 # M4I4<»I (?RW)
qfafrqq, 1986 urt (3) (1) Mfr r-wt (2) 37 w (V) 47 sfJftrrt 4tt rift 47R

fArmrtrft f^afrx 2006 (Aftrr ff qwr f<frr stRj^hi, 2006 47^1wr|),
iRMl'jHlMf 4>Rm4 URT fr frrtT qqt4<unq Rjfr <51IM47 RTFT 47 ffrrr, HW ^T.<.1533(31), qfrFT
14 rad4<, 2006 5RT RTfOR 7ft|l

Mfr <K 441414 f^'afr'Jl VTf&47TtT (F’T^3irfrnT) <I64 IRM ^7 3T?ffr[ Rift y<-414'1 ^7
frnr frqft (fMt) qr R-mh aft? 3t^r ^7 ffriT $<14)Rm siRmi qr vMfrr r qr

f<ifr 3Tfsrq^FT, 2006 *hiT«hh ^7 f^nr qfrfrRT («&<?) arfSfrhrq', 1986 am 3 Rr-srm (3) ^7
8isfk f^TT F4T t;

<K qqfrTRT 441414 Rafrui M 1 f?l 1 <1 qqifrFT ^jyqi<^4 qf^TqT M AyM Ms;? qqt if
qfrpr 3<^Fr vth fwr|Mfr tkrrr m^Rkui fr^ftrtrt Mfr qR^ff f^TAH frnr qft^r
qmq7 nrmr MMfrt^ir f^rr wr t;

Mfr R+H«RT qr fr^t q^aT 47Rr qqR<u| #^¥t qftqrr sffr TRT
3TTRORR7

1
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—Sec. 3(ii)]

3FT: 3TR, 47fk TR+K, (W4) faw, 1986 47 RlW 5 47 W-Rw (4) $7 HPT 4fk
(HRTR) WTfaRT, 1986 (1986 47T 29) # HPT 3 RT-UTR (1) 3frr RT-HRT (2) $7 RR (v) sm

WT krkf 47T TTFT 4k R4Hl' $7RP 5 47 RT-faRH (3) $7 RR (47) $7 R^k HTfeH # 3T48TT R
HHTH RT 47 WFT, WpRh if RRH H<4R # d^E-TM H4H4 # SlR 4.44 I H^i+
47T.3TI. 1533(3T), HtOr 14 fWF, 2006,# 3tRihrht it RhRRri krk-WTPkt13prf$-

(1) kT 4it, RT-#T (iii 47) 47RiH Ml, R yR f^d l<aI o||(h 1 1, 3Plf^; -
(iii g) TT^Tg TSTT gT gT ^giTT g^r^ g ggf^g gT fg^ W<W< gm tivewg 4g g^/g/fl,
aif^ grggr4f 447 ggngsgggTgr gmr 44r ggg gfrgrggTgr *7 f^gr mr f m u^rg
*i4*g7 gr gflgr gr ^ig gr 447 gfTgrggrgr 4 g47g ggfggg* gj^r ^1*^117 gr gggg ggg*f4g 47 gg gfggggr 4 ggr gfggfgg ggg-4rgr 4 gfg* f44f4g ggg-ggg gr gg ggg 4 gm-
gfsigfgg grgggf *7 ^47g grr gr gg4& gftgtggrgf ^r^ggfggrr f^gr wi”//;

(2) 3(^77,-
(i)HS 1(47)^HPk,-
(T) RPT (3) $, -

(4T) iR-PPTHT RRT Tk«T it "> 100 ^444< RTH Sk" RTFT ^R,k^filRld7RT TRTHTT,
3T4k: -

"+HH ip 3TRRT 3FR <f?pT t^RT 47 FkRit >250 ^4RR RRT 4T4";

(R) ">150 ^4<"vkk, 3k 3fR 3TiR R RTFTK "> 500 ^4RR" skk, kTT 3TR 3RR TR RT^R;

(R) RPT (4) if, -
(T) I R-FT 47 HRSJ PT<100 §4441RHH H^T 8k ^7 RTR HT,

H^T', RyRRld PIT oil1'41, 3T4k: -
'Ry r^r ^gg g^i 4 ggg 4 g4r ggg ggr irg sftr *tg4 ggrgr 3gg g^g gfgg ggg &
ggg g<250 ^gggr ggg g^T ^g";

(R) "<150 ^4<" ^7 7kt47T, 3kf 3fR 3RRf ^7 FRR T< "<500 ^4RR" ^7 sk#, 3T47 3fr< 3RR TR
W#;

(ii) RS 1(R) HPR, -
(47) PPT (3) it, -

(47) 47H HR4T (i) if, "> 50 $41414, Tkhtf, 314?! 3fk RHR ^7 RTFT <R "> 100 $41414 "sk#, 344^
3ftr 3RR 7# 73mk;
(R) 47HHW (ii) 3ftr 3Hitktf#T SlRkST RR WT f^TT WRT;

(R) RPT (4) it, -
(47) 4RHW (i) if, "<50 $41414' $kl47, 3k 3[R 3PR ^7 RTPT HT, "<100 iRTTR' sk#, 3lkt 3<R 3RR
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[vrnr n—w 3(ii)] 4174 37 : 4414777 3

(4) 744 (5) ft, 34HW (ii) ft WT4,RyRlf^d 377 77447 3i4:7*nift4 f^TT 41^11, 44?4 :-

"(Hi) ^-Ti^fUr ftPft PPrrf TfPfraFrrPf th 4R tt PPr #'iP^ &Pftt f^rr

(iii)4? 1(4) ft 7714ft,-
(30 744 (3) ft, "> 50 iHHid" ^fwf, 3iftf 3fk 37477 ft 7474 tt, "> 100 44T4R' vftrftf, ahft 3?r 37477
ftt <<al i^ii;

(’j) 744 (4) ft, "<50 iHiHid' rdX 3731 3frr 3747 ft *374 nr, "<100 4474R" sftto, 343ft ftR 3747 7ft

(iv) 44 2(^) ft 414ft, -
(31)744(3) ft, ">i"3ftt3?f 31)7331ft 7374 37, ">2.5 "siJH'i ftR 373; 37 7<r 4143r;

(u) 744 (4) ft, "<1" snfRTf sftr jr;t 7414 37, "< 2.5" Tftnr 3ftr 3(3? 7ft wm;

(7) 744 (5) ft,Rerun^7ft 73374, RyRf^d 777 3i4:747fft4Rrt mru/n, 374)4: -
"077 t^t iPr rfpF~ f^FT ^rrf h^FPjt P ttv ^4)^7 <777 TpiiTaFTT^i 7)7^1 <377

TfhfiTFn^f f^rmT- ^fPrr a^rr ^Pr m tt^t tt, Fmf^rPr, f^rrr f^rr anFT
TnftT^n-i";

(V)R 2 (^) T HPRT. -
(^) FT4- (3) ir.RenrR srRf^ff rrRrt 411’41;

C^) Fhr (4) 3r, "<o.5 W^r aeiKd" shr, sr? 3ffr jrr ptr tr, ”^nfr ’d^
'Tf^RRUT 4^41441, yRdl 47 WRRtt fsTHT" 7^ ^744;

(4) RT4 (5) $,R?I4H ^4 4?3Rr, RyRRld ^7T 7737 411’41,

3T4fa: -
"tffcR W4R I 4447 474 TT^d ^344 4^474414 444 4^7 44 47 34fldRR 47 R4R
f447 4T4T T^TT 4T 441f^R,444RR, 7344 4^4^4747 RR R?mid 7^47 3T^4Rl";

(vi) 44 7 (3i) T 77144,-

(37) 7774 (3) 4, "4^ft 4f7474474T" »447 ^474 47 "4'47 dt MRdMdIU" SIT?7^ 4744;

(74) 744 (4) 4, Ryfvlf^d 374:747^4 f^47hili’ll, 44^4: -
"7r47Rt4R 4^374471+, Rh4 £4R 4fprr 7ft 4(44Rid f,3ft dlRR3+ SMdftl Rro; fl"

[47. 77. 37fn 3-22/10/2022-41^4. m]

y41d ^4R dM^, 774,4. dRd
^744: HR 4ftR[447 4774 3? 77444, 47774774, 474 II, 44 III, 44-’34 (ii), 444T 37.47. 1533(4), 47^74

14 fft447, 2006 5777 437f»t4 7< «ft 3^7 3lfft^447 74377 37.47. 1807(4), 3Tft4 12 4^77,
2022 5777 37fft4 ft97ra4 ftF47 447 «77 I
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 20th April, 2022
S.O. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment

and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.O.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.O. 1533 (E), dated the 14th September, 2006, namely:-
In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-
(7n a) Such Category 'B ' projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category 'B' projects;
(2) in the Schedule,-

(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:-

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;
(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),-

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—
“All mining lease area in respect of minor mineral miningleases and-< 25Q ha mining lease area
in respect of major mineral mining lease other than coal”; * \

632



16

[WT II— 3(ii)] TT : 3,«ia IT7»T 5

(B) for the symbols, figures and letters 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(ii) against item 1(c),—

(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW”, the symbols,
figures and letters ‘>100 MW” shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;

(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures
and letters “< 100 MW” shall be substituted;

(B) in serial number (ii),—

(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;
(II) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d),-

(a) in column (3), for the symbols, figures and letters 50 MW”, the symbols, figures and letters
“>100 MW” shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:-
“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),-

(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:-

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
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(b) in column (4), the following shall be inserted, namely:-

“All expansions projects, including airstrips, which are for commercial use.”.

[F. No. IA3-22/10/2022-IA.III]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.O. 1807(E), dated the 12th April, 2022.
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 304/2019
(With report dated 09.07.2020)

M. Haridasan & Ors. Applicant(s)

Versus

State of Kerala Respondent(s)

Date of hearing: 21.07.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Ms. Soni Singh, Advocate for CPCB
Mr. Jogy Scaria, Advocate for KSPCB

ORDER

1. The Issue for consideration is the safeguards in operation of stone

quarries close to residences and public roads. At present, the Kerala

State PCB has permitted the stone quarry beyond 50 mtrs. from

residences and public roads.

2. The Tribunal considered the matter on 28.02.2020. Finding the

distance to be inadequate, CPCB was required to consider the matter and

report. It was observed:

“2. Accordingly, a report has been filed by the Kerala State PCB
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3. We are of the view, as earlier observed that the distance of
50 mtrs. for stone quarry, particularly when blasts are
involved, is highly inadequate and can have deleterious
effect on noise and air pollution, environment and
public health.

4. In view of above, we direct the CPCB to examine and lay
down more stringent conditions and appropriately
longer distance within one month and convey the same
to the State Boards. The State Board may take further
action accordingly. Compliance reports be filed before the next
date by email atjudicial-ngt@gov.in.”

3. Accordingly, the CPCB has filed its report on 09.07.2020

concluding as follows:

“6.0 Conclusion:

In view of available information, following minimum distance criteria
may be considered for permitting stone quarrying by SPCBs:

Mining Type Minimum
Distance

Locations

A. When
Blasting is
not involved

100 m Residential/ Public buildings, Inhabitedsites,
locations to be considered by States.

B. When
Blasting is
involved

200 m **

**Note: The regulations for danger zone (500 m)
prescribed by Directorate General of Mines Safety also
have to be complied compulsorily and necessary measures
should be taken to minimise the impact on environment.

However, if any states is already having stringent criteria than the
above for minor mineral mining (i.e. more prescribed distances than
the above), the same shall be applicable.”

4. In view of the above, the said criteria be followed throughout India.

The CPCB may monitor compliance.
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The application is disposed of.

July 21, 2020
Original Application No. 304/2019
AK

/‘4k.maurwA
iOl Advocate >

7, Model House, IMo* /O//
Ho- 31(34)2000

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM

3
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Item No. 24 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 304/2019
( IA NO 128/2025, IA NO 175/2024,
IA NO 150/2024, IA NO 173/2024,
IA NO 444/2023, IA NO 441/2023,
IA NO 440/2023, IA NO 443/2023,

IA NO 184/2022, MA Nos. 96/2021,
MA NO 81/2021, MA NO 83/2021)

M. Haridasan & Ors. Applicant(s)

Versus

State of Kerala & Ors. Respondent(s)

Date of hearing: 07.08.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRTVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) with Mr. Aayushman
Aeron, Adv.

Respondent: Mr. Pallav Sisodia, Senior Advocate with Mr. Nishe Rajen Shonker & Ms.
Devika A.L, Advs. for the State of Kerala
Mr. A.S. Nadkarni, Senior Advocate with Mr. Mahesh Agarwal, Mr. Arshit
Anand & Ms. Geetika Sharma, Advs. for Adani Vizhinjam Port Pvt. ltd.
Mr. Abu John Mathew & Mr. Sarthak Saxena, Advs. for Rockfield Estates
Mr. E.M.S. Anam & Mr. M.S. Vishnu Shankar, Advs. in I.A No. 81/2023,
83/2023 & 96/2023 (Through VC)
Ms. Usha Nandini. V, Ms. Saritha Thomas & Mr. John Thomas Arakal,
Advs. Advs. in I.A 173/2024
Ms. Usha Nandini. V, Ms. Saritha Thomas & Mr. John Thomas Arakal,
Advs. Advs. in I.A 439-441/2023
Mr. Anshuman Shrivastava, Ms. Usha Nandini. V, Ms. Saritha Thomas &
Mr. John Thomas Arakal, Advs. Advs. in I.A 442-444/2023
Mr. Abhilash M.R, Mr. Sayooj Mohandas & Mr. Manjari Singh, Advs. in
M.A. 85-88/2021
Mr. Enoch David Simon Joel, Mr. A. Karthik & Ms. Smrithi Suresh, Advs.
in I.A 660-662/2023
Mr. Ashwani Kumar Soni & Mr. Jogy Scaria, Advs. for KSPCB
Ms. Soni Singh, Adv. for CPCB (Through VC)
Mr. P.B. Sahasranaman, Adv. (Through VC)

ORDER

1. Tribunal in .this Original Application (OA), registered based on a

letter /jpeijnoij/--is_. ccttsid^ring the distance criteria prescribed from
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residence and public road for permitting the stone quarries in the State of

Kerala.

2. Tribunal by order dated 21.07.2020 had disposed of the OA by

directing as under:

1. The Issue for consideration is the safeguards in operation of stone
quarries close to residences and public roads. At present, the Kerala
State PCB has permitted the stone quarry beyond 50 mtrs. from
residences and public roads.

2. The Tribunal considered the matter on 28.02.2020. Finding the
distance to be inadequate, CPCB was required to consider the matter
and report. It was observed:

“2. Accordingly, a report has been filed by the Kerala State PCB
on 17.12.2019 retreating the distance criteria of 50 mtrs. and
mentioning that no study is available with the CPCB.

3. We are of the view, as earlier observed that the distance of
50 mtrs. for stone quarry, particularly when blasts are
involved, is highly inadequate and can have deleterious
effect on noise and air pollution, environment and
public health.

4. In view of above, we direct the CPCB to examine and lay
down more stringent conditions and appropriately
longer distance within one month and convey the same
to the State Boards. The State Board may take further
action accordingly. Compliance reports be filed before the next
date by email at judicial-ngt@gov.in.”

3. Accordingly, the CPCB has filed its report on 09.07.2020 concluding
as follows:

“6.0 Conclusion:

.V

In view of available information, following minimum distance criteria
may be considered for permitting stone quarrying by SPCBs:

I * I
Mining Type Minimum

Distance
Locations

2 When
Blasting is
not involved

100 m Residential/ Public buildings, Inhabitedsites,
Protected monuments, Heritage sites,
National / State Highway, District roads,
Public roads, Railway line/ area, Ropeway
or Ropeway trestle or station, Bridges,
Dams, Reservoirs, River, Canals, Lakes or
Tanks, or any other locations to be
considered by States.

B. When
Blasting is
involved

200 m **

2
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**Note: The regulations for danger zone (SOO m)
prescribed by Directorate General of Mines Safety also
have to be complied compulsorily and necessary measures
should be taken to minimise the impact on environment.

However, if any states is already having stringent criteria than the
above for minor mineral mining (i.e. more prescribed distances than
the above), the same shall be applicable."

4. In view of the above, the said criteria be followed throughout India.
The CPCB may monitor compliance.

A copy of this order be sent to the CPCB and all the State
PCBs/PCCs by email for compliance.

The application is disposed of.”

3. The above order of the Tribunal was subject matter of challenge

before High Court of Kerala in Writ Petition (C) No. 16367/2020 and

other connected matters. Learned Single Judge had passed the following

interim order in Writ Petition No. 15305/2020 and other connected

similar cases challenging the same order on 06.08.2020 to the following

effect:

“xxx xxx xxx

6. On 06.08.2020, this court passed an interim order in
W.P.(C) Nos.15305, 15309, 15435, 15858 and 15962 of 2020.

Paragraph 9 of the said order containing the operative portion
reads thus:

3

"9. Accordingly, it is ordered that in cases where a quarrying
permit/ quarrying lease issued under the provisions of the
Kerala Minor Mineral Concession Rules, 2015 is valid and
current as on 21.7.2020 (date of the impugned order rendered
by the Tribunal), which do not fulfill the new distance norms
stipulated by the NGT order, then it shall be ensured that
status quo regarding the distance criteria based on Rule 10(f)
and Rule 40(i) of the Kerala Minor Mineral Concession Rules
may be maintained by the respondent authorities concerned
during validity period of such current permits/ lease. Needless
to say, in such cases, the competent authorities concerned can
insist for strict compliance of the other applicable norms,
guidelines, orders, etc. However, it is made clear that in the
case of the applications of fresh grant of quarrying
permits/ quarrying leases or applications for renewal of
quarrying permits/ leases, which do not fulfill the abovesaid
impugned distance criteria stipulated in the order of the

nal. then such requests need not be granted for the time
: But at the same time, in those cases, such fresh or
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renewal application, including that for EC, PCB consent,
explosive licence, local body licences, etc. in that regard may
be processed and such applications need not be rejected solely
on the ground of non-fulfillment of the new distance norms
stipulated in the impugned order dated 21.7.2020 of the NGT.
This order will be in force for a period of 2 weeks."

The said interim order has been extended from time to time,
and the same is even now in force.”

4. The batch of Writ Petitions came to be disposed of by Learned

Single Judge by order dated 21.12.2020, whereby order of NGT was set

aside with the following direction

“xxx xxx xxx

In the result, the writ petitions are allowed in part, the impugned
order of the NGT is set aside and the NGT is directed to dispose of
the representation of respondents 3 to 115 which was treated by
the NGT as an application, afresh after notice by way of
publication to those who are affected by the prescription of the
stringent distance criteria from residential building and other
human inhabited sites other than what is prevailing in the State,
for permitting stone quarrying. It is also ordered that the interim
order passed by this court on 6.8.2020 will continue till the
disposal of the said application by the NGT. It is also ordered that
the NGT would be free to modify the said interim order pending
disposal of the application, if situation warrants. All other issues
which are not dealt with in this judgment are left open.”

5. The above order of the Learned Single Judge was challenged

before the Division Bench of the High Court in W.A. No. 255/2021.
Division Bench by the judgment dated 16.03.2021 had refused to

interfere in the order of the Learned Single Judge and had directed as

under:-

“xxx xxx xxx

4

89. Assimilating the factual and legal position, we are of the view that
the appellants have not made out a case, as regards the suo motu
power of the NGT, exercised, to protect the environment from

ollution. Matters being so, we are of the view that the appellants
not made out any case for interference with the judgment of
amed single Judge, there being no jurisdictional error or

gal infirmities justifying to do so in an intra court appeal
er section 5 of the Kerala High Court Act, 1958. We also
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make it clear that the discussions were made above in view of the
grounds raised in the appeals and the arguments advanced
traversing through the said laws.

90. The appellants are concerned with the directions issued by the
learned single Judge to maintain the common interim order in
some of the writ petitions dated 6.8.2020, which is extracted
above. But we are of the view that, if the interim order is not
maintained, the purpose for which the Tribunal has ordered the
distance criteria, would be diluted and there can be serious
ramifications consequent to the permit/ licence/ consent granted by
the statutory authorities, leading to a cascading effect at the
national level, which would ultimately defeat the purpose of the
distance criteria. Therefore, we are not inclined to interfere with
the interim order granted by the learned single Judge pending
consideration of the matter by the NGT.

In the result, writ appeals fail and they are dismissed. However,
we make it clear that since the order of the Tribunal was set aside
having not complied with the principles of natural justice, the
appellants are at liberty to take up the matter with the Tribunal
including the distance of 100 and 200 meters fixed by the Tribunal
in its impugned order, and ordered to be continued by the learned
single Judge to the extent specified in the interim order dated
6.8.2020. It is also made clear that, by the above discussion, we
do not intend to alter the findings and directions issued by the
learned Single Judge in any manner, and they would remain
intact as such.”

6. One of the issues which was raised before the High Court of Kerala

was in respect of the suo-moto power of the Tribunal. Against the order of

the Division Bench of the High Court of Kerala, Civil Appeal

No.6273/2021 and connected Civil Appeals were filed before Honlole the

Supreme Court. The Civil Appeal No. 12122-12123/2018 arising out of

Tribunal’s order involving the issue of suo-moto power of the Tribunal

were already pending, therefore, Civil Appeal No.6273/2021 and

connected Civil Appeals were tagged along with them. All the Civil

Appeals have been disposed of by the HonTile Supreme Court by the

following order dated 25.10.2021:-
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The principal issue as to whether the National Green Tribunal
(in short "the Tribunal") can exercise suo motu jurisdiction or
initiate suo motu action, has already been answered in the
present appeal (s)uide decision reported in 2021 (12) SCALE 184.

The other plea of the appellant-Corporation, which remains to
be dealt with, is that, the proceedings were pending before the
High Court concerning the very issue wherein elaborate
mechanism had been directed by the High Court vide order dated
02.04.2013 in Writ Petition (C) No. 1740 of 1998 and connected
cases (Annexure-Al) and the High Court is continually monitoring
the progress thereof.

It is urged that this aspect was brought to the notice of the
Tribunal by way of a review petition. However, it appears that the
Tribunal has not dealt with this plea specifically in the order
passed on 05.12.2018 in the review petition, which is the subject
matter of challenge in the present appeals.

We permit the appellant to once again move a formal
application before the Tribunal and to raise all contentions as may
be permissible on facts and in law. The Tribunal may deal with
said submissions/ objections appropriately and if any part of the
decision of the Tribunal is adverse to the appellant, it would be
open to the appellant to approach this Court afresh.

In other words, we are not dealing with other contentions
raised by the appellant in the present appeals but giving liberty to
the appellant to approach the Tribunal afresh and raise all
contentions as may be permissible in law. The Tribunal may
decide that proceeding expeditiously.

The direction given by the Tribunal, which has been stayed by
this Court, will remain in abeyance till appropriate order is passed
on the proposed application to be filed by the appellant before the
Tribunal. That application be filed within two weeks from today.

The Civil appeals are disposed of in the above terms.
Pending application, if any, stands disposed of.

C.A. Nos. 6273, 6274, 6275, 6276, 6277-6278, 6279, 6280-6281,
6282, 6283, 6284, 6285, 6286 of 2021 and Civil Appeal (a), SLP (C)
No. 13934 of 2021

Mr. Jaideep Gupta, learned senior counsel submits that there
is one more matter arising out of the judgment of the Kerala High
Court in which aforesaid common order has been passed, being
SLP (C) No. 13934 of 2021. The same is taken on board and heard
alongwith connected cases.

Leave granted in SLP (C) No. 13934 of 2021.

*
67 \

In light of the issue answered by this Court in Civil Appeal
• . Nos. 12122-12123 of 2018 and connected cases titled as

"Municipal Corporation of Gr. Mumbai Vs. Ankita Sinha & Ors."
reported in 2021 (12) SCALE 184, it would be appropriate to

' / . \permit the appellant(s) to raise all contentions/ objections as may
: ; available and permissible in law before the National Green
: v Tribunal short "the Tribunal") in the first place. The Tribunal may
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consider those contentions/ objections and record reasons for
accepting or rejecting the same, so that the appellant(s) if dis¬
satisfied may have further remedy of appeal (s) before this Court.

In other words, all contentions raised in the present appeal (s)
on these aspects, including on merits are left open, to be
considered by the Tribunal afresh.

We say so because the judgment rendered by this Court
predicates that even if the Tribunal intends to initiate suo motu
action, must give opportunity to the parties likely to be affected
before passing any adverse order against them. Viewed thus, by
the ex-parte preemptory order(s) passed the Tribunal without
giving opportunity to the person(s) likely to be affected by such
order(s), be treated as effaced from the record.

Keeping that principle in mind, we deem it appropriate to
relegate the appellant(s) before the Tribunal with liberty to raise all
contentions as may be permissible in law, to be decided by the
Tribunal afresh on its own merits.

Notably, the decision of the High Court assailed in these to the
appeal (s) also gives that liberty appellant(s). However, we
expressly grant such liberty to the appellant(s), as aforesaid, in
terms of this order.

The appellant(s) may, therefore, file a formal application to
take up all contentions before the Tribunal which may be
considered by the Tribunal afresh on its own merits and in
accordance with law, including raised in this appeal (s) and in
respect of matters, referred to by the Tribunal in the earlier order.
The Tribunal to decide the proposed application expeditiously.

Learned counsel for the appellant(s) submits that before the
Tribunal finally answers the issues raised by the appellant(s), the
Tribunal may consider of issuing appropriate interim order to
enable the appellant(s) to give effect to the contract/ lease
agreement in respect the project in question. We accede to this
prayer.

All appellants/ applicants or any other interested person are at
liberty to approach the Tribunal.

The appeals are disposed of in the above terms.

Pending applications, if any, stand disposed of.

C.A. Nos. 2897 and 6262 2021

The appellants have raised diverse grounds which need not
detain us.

7

In light of the judgment rendered in Civil Appeal Nos. 12122-
12123 of 2018 titled as "Municipal Corporation of Gr. Mumbai Vs.
Ankita Sinha & Ors." and connected reported in 2021 (12) SCALE
.184, even these appellants need to be relegated before the
'Tribunal, cases, where they can file a formal application raising all
contentions, as may be permissible in law, to be decided afresh by
fijk frtbunal. For, the appellants were not heard before the
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As stated in the companion cases listed today, the spirit of
judgment of this Court is to make it amply clear that the Tribunal
is obliged to hear the party before issuing any adverse directions,
which is likely to be directly affected by it, including an action
initiated suo motu.

Accordingly, we relegate the appellants before the Tribunal to
file a formal application and raise all contentions including the
grounds taken in the present appeal (s).

The Tribunal may consider the said application appropriately
and record reasons for accepting or not accepting the grounds
urged before it, so that it will be open to the appellants to assail
the same before this Court, if required.

Nothing more is required to be said in these appeals.
All contentions and issues raised in the present appeals are

left open, to be decided by the Tribunal afresh.

The appeals are disposed of in the above terms.

Pending application, if any, stand disposed of.”

7. In view of the order of the HonTAe Supreme Court, in effect, the

order of the Tribunal dated 21.07.2020 does not survive. The concerned

parties are required to be given an opportunity of hearing by the

Tribunal. Affected parties have filed several applications before us. All of

them are permitted to join and put forth their plea. The Tribunal is now

considering the issue afresh on merit.

8. Learned Counsel for the respondents has referred to the amended

memo of parties and has pointed out that all the concerned official

respondents have not been impleaded to the OA. Their plea that it is a

PAN-India issue; therefore, all the States are required to be impleaded

has been opposed by the Learned Amicus by submitting that the issue

involved in this matter only concerns the State of Kerala.

9. Even for hearing the issue relating to the State of Kerala, we are

8

. rgquired^to implead the necessary official respondents; therefore, we direct

'■ \pipleadi^ent df the following as additional respondents:-

// X j Mo^F&^C through Secretary New Delhi;

I Ig,

645



29

(ii) Secretary, Ministry of Mines, New Delhi;

(iii) Secretary, Department of Mines, State of Kerala;

(iv) Member Secretary, Kerala State Pollution Control Board;

(v) Secretary, Ministry of Environment, State of Kerala;

(vi) Member Secretary, Central Pollution Control Board.

10. Registry is directed to serve the above additional respondents.

11. Ms. Soni Singh, Advocate, accepts notice on behalf of Central

Pollution Control Board and seeks three weeks to obtain instructions and

file the reply.

12. Mr. Ashwani Kumar Soni, Advocate, accepts notice on behalf of

Kerala State Pollution Control Board and seeks three weeks to obtain

instructions and file the reply.

13. Proceedings of the Tribunal dated 21.10.2024 and 24.07.2024

indicate that at that stage, Learned Amicus had advanced final

arguments in the matter. Since we have now impleaded some of the

necessary parties, therefore, the matter is required to be heard afresh.

14. Learned Amicus has submitted that since the fresh hearing is likely

to take time, therefore Tribunal should hear on the question of interim

relief. HonTDle Supreme Court also, while passing the order dated

25.10.2021 in Civil Appeal No. 6273/2021 had directed as under:-

“Learned counsel for the appellant(s) submits that before the
Tribunal finally answers the issues raised by the appellant(s), the
Tribunal may consider of issuing appropriate interim order to
enable the appellant(s) to give effect to the contract/ lease
-agreement in respect the project in question. We accede to this
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15. Thus, all the concerned parties are permitted to be ready and

advance arguments on the issue of interim relief on the next date of

hearing.

16. The counsel for the parties may advance arguments keeping in view

the interim order passed by the learned single judge, which which was

operative during the pendency of the Writ Petition and the order dated

21.07.2020 passed in the OA.

17. Learned Counsel for the State of Kerala has sought four weeks to

file the reply and advance argument on interim relief.

18. List on 22.09.2025 at 2:00 PM.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

August 07, 2025
Original Application No. 304/2019
JG. .

Dr. A. Senthil Vel, EM

10
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